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PAPERS LAID ON THE TABLE

ANNUAL STATEMENT oF ACCOUNTS OF
ALy INDIA INSTITUTE oF MrEpICAL

Scrences, ETC.

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY): Sir,

on behalf of Shri Satya Narayan
Sinha,
I beg to lay on the Table—

1)

(2)

A copy of the Annual State-
ment of Accounts of the All
India Institute vof Medical
Sciences, New Delhi, for the
year 1966-67, together with
the Audit Report thereon,
under sub-section (4) of sec-
tion 18 of the All India Insti-
tute of Medical Sciences Act,
1956. [Placed in Library. See
No. LT-2283/68].

A statemeny correcting the
answer given on the 28th
April, 1968 to a supplementary
by Shri Bal Raj Madhok on
Starred Question No. 1503 re-
garding Central Government
Health Service Scheme.
[Placed in Library. See No.
LT-2264/68].

NorrricaTioNs UNDER CENTRAL Excises

THR

AND SarLr Acr

MINISTER OF STATE IN THE

MINISTRY OF FINANCE (SHRI K. C.
PANT): I beg to lay on the Table:

(1) A cogy each of the following

Natificationg under section 159

NOVEMBER 25, 1968

(ii) G.S.R.

(iii) G.S.R.

(iv) G.S.R.

[Placed in Library. See
2286/68].

(3) A copy of Notification No. F.4
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of the Customs Act, 1962 and
section 38 of the Central Ex-
cises and Salt Act, 1944:—

(i) The Customs and Central
Excise Duties Export Draw-
back (General) Hundred
and twenty-first Amendment
Rules, 1968, published in
Notification No. G.S.R. 1963
in Gazette of India dated the
9th November, 1968.

(ii) The Customs and Central

Excise Duties Export Draw-
back (General) Hundred
and twenty-second Amend-
ment Rules, 1968, published
in Notification No. G.S.R.
2021 in Gazette of India
dated the 16th November,
1968. |Placed in Library.
See No. LT-2285/68].

(2) A copy each og the following

Notifications under section 159
of the Customs Act, 1962:—
(i) S.O0. 3834 published in
Gazette of Indm dated the
ond November, 1968.

1964 published in

Gazette of India dated the

oth November, 1988.

1965 published in

Gazette of India dated the

9th November, 1968.

1979 published 1in
Gazette of India dated the
8th November, 1968.

(v) G.S.R. 2019 published in
Gazette of India dated the
18th November, 1888.

No. LT-

(125) /68-Fin(G) published in
Delhi Gazette dated the Tth
November, 1968 containing
corrigendum to Notification
No. F.4(125)/68-Fin. (Genl)
dated the 2Tth September,
1968, under sub-section (4) of
section 26 of the Bengal Fin-
ance (Sales Tax) Act, 1941. as
in force in the Union Territery
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of Delhi. [Plated in Library. 7 3
See No. LT-2287/68]. 1067 @ 31 ¥ 1968
e ¥ wwfg & fadr
(4) (i) copy of Notification No, nfew iz ser-

Bt-3601/X-502(8)-65 (Hindi
and English versions) publish-
ed in Uttar Pradesh Gazette
dated the 5th, August 1988
making certain amendment to
Notification No. ST-1022/X-902
(8)-65 dated the 1st April.
1868, under sub-section (3) of
section 3-A of the U.P. Sales
Tax Act, 1948, read with
clause (c)(iv) of the Procla-
mation dated the 25th Febru-
ary, 1968, as varied by procla-
mation dated the 15th April,
1988, issued by the President
in relation to the State of
Uttar Pradesh.

(ii) A statement (Hindi and
Enghlsh versions) showing
reasons for delay in laying
the above Notification.

[Placed in Library. See No. LT-

2291168].

PApers UNDER COMPANTES ACT, ETC.

fewrl 7w fge worwe & ¥a-
woit (o fedvee warx) ot oAy
i o ¥ & frafafer o awrgze
97 TwAT foi—

(1) weeit wfafrmw 1956 #Y
oTT 619% & IT-HTO
(1) ¥ wrnta freafafen
qat ¥ oo gfy —

(vw) wxre wEferead fafir-
T mme & 1 yurE
1967 & 31 WI¥ 1968
aw &7 vafg & vt o
qORT gTa /4t

(3Y) wre sfewnwd fafa-
x mrw W 1 Xt

|Placed in Library, See No. LT-

2281/68).

(2) fagdt w1 3w (wfwwww
gt w1 fraton)  ser
Hwher wTew 1968 WY
uw gfy 97 v wE
wiafraw 1955 ¥ wro
3 %1 I9ETT (6) & wanRr
ferms 28 feoswr 1968
¥ W ¥ Tow ¥ wie-
WMﬁomomn
1808 ¥ wwrfe gur w1 |

[Placed in Library. See No. LT-
2280'08].
PAPERS UNDER ARTICLE 323(1) oF THx
ComsTITUTION
-wTd sarew ¥ vow s (ot
fuewr wewt pww) & frafafer o

WWT-92H 9T TWAT § i—

(1) wfieam & wqwdT 323(1)
¥ warty  freafofar quY
o ow-ow gfr —

(v®) W &% 9T W .
19dw 1967 % 31 WM
1968 a% ¥ awfw &
for 1 8% sftriter (fipedy
ot dRfr derr) o

() st ¥ v & &0
32 % afemfan wroay ¥
ararT W ok wewTe
gra afrerr 7 fed ark
¥ ST ey wey



